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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

In the matter of: 

ORIGINAL APPLICATION NO. MA- 24/2023 in O.A No. 33/2022 

REPLY 

Ganesh Prasad 

Govt. of NCT of Delhi &s Ors. 

ON 

3 

BEHALF OF 

MOST RESPECFULLY SHOWETH: 

Vs 
..... A.pplicant 

SUB-DIVISIONAL 

...Respondents 

D.O.H.:21.03.2025 

(DWARKA)DISTRICT (SOUTH WEST) IN THE ABOVE MENTIONED CASE. 

MAGISTRATE 

1. I, Harshit Saini S/o Sh. Rajender kuamr Saini aged about 34 years, 
presently working as SDM (Dwarka) do hereby solemnly affirm and state as 

under: 

2. That the aforesaid matter is pending before this Hon'ble Tribunal and fixed 
for hearing on 21.03.2025. 

That Hon'ble Tribunal was pleased to pass detailed order on 28.08.2024. 
In the order, it was directed to all the concerned to file their respective action 
taken reports, Further, in para-124 of the judgement dated 28.08.2024, it was 
directed as follows: 

In M.A. No. 24/2023 in 0.A. No. 33/2022 Ganesh Prasad Vs. 
Government of NCT of Delhi & Ors. SDM (Dwarka), Delhi is directed 
to fle status report regarding recovery of environmental 
compensation from the violators. 

visionan Magis 

Owarka 
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A In this connection, the status report is as follows: -

II. 

III. 

IV. 

That Delhi Pollution Control Committee (DPCC), through its letter 
dated 11.01.2024, issued a Recovery Certificate to the Sub 
Divisional Magistrate (Dwarka) for the enforcement of 

environmental compensation amounting to 1,00,000 against Shri 
Ajit Kumar and Shri Ashish Kumar, who are the registered owners 
of Plot No. 7, Block K, Part-II, Chanakya Place, Uttamn Nagar, New 
Delhi. The said amount was imposed as per applicable 
environmental laws and regulations governing pollution control 
measures. (Annex - I) 

That Pursuant to the issuance of the Recovery Certificate, the 
Tehsildar (Dwarka), acting under the directions of the Sub 
Divisional Magistrate (Dwarka), issued an order vide Ref No. 

the 
F/SDM/2024/5258, directing dated 16.01.2024, 

individuals aforementioned to remit the environmental 

compensation of 1,00,000. The said amount was to be deposited 

within seven (07) days from the date of issuance of the order, 

through Banker's Cheque, Demand Draft, or online transfer, in 

favor of the Delhi Pollution Control Committee (DPCC). (Annex � II) 

That upon failure of the defaulters to comply with the demand for 
the stipulated period, within Sub-Divisional the payment 

Magistrate (Dwarka), in exercise of powers conferred under the 

applicable recovery provisions, issued an Attachment Order dated 
16.04.2024, directing the Tehsildar (Dwarka) to initiate attachment 

proceedings against movable and/or immovable property of the 

That in compliance with the aforementioned Attachment Order, the 
Tehsildar (Dwarka) undertook enforcement action on 20.04.2024, 

whereby the premises of the defaulters were visited for execution of 
the attachment. During the said enforcemnent proceedings, the 
following movable assets were identified and duly sealed as per 

established legal protocols: 

1. RO Plant 
2 
3 
4. 

Grinder Machine 
Welding Machines 
Cutter Machines 

Owarko 

defaulters to the extent of the outstanding amount of 1,00,000. 

(Annex- III). 

22120



V. 

VI. 

The sealing process was conducted in accordance with the due 
process of law, and a report thereof was prepared. (Annex - 1V) 

That Subsequent to the attachment and sealing of property, Shri 
Ajit Kumar and Shri Ashish Kumar submitted the required 
amount of 100,000 towards environmental compensation. 
The payment was made via Demand Draft No. 003520, dated 
02.05.2024, which was duly deposited with the Delhi Pollution 
Control Committee (DPCC), thereby satisfying the outstanding 
liability. (Annex - V) 

3. That in compliance with the order dated 28.08.2024, issued by the Hon'ble 
National Green Tribunal (NGT) in Original Applications No. 639/2022 
(Pritpal Sharma Vs Govt. of NCT of Delhi & Ors) and No. 33/202 (Ganesh 
Prasad Vs Govt. of NCT of Delhi & Ors), a re-inspection of the site and the 
RO Plant was carried out on 22.11.2024 by the concerned authorities. 
During the said inspection, it was observed that the RO Plant remained 
sealed. Photographic evidence documenting the status of the site was 
captured and is enclosed herewith. (AnnexX- VI). 

6. It is pertinent to mention that in pursuance to receipt of list of 
violators from DPCC, from whom it was directed to recover 

Environmental charges for illegal extraction of ground water, the 
undersigned, being the competent authority have issued recovery 
notices to 6006 such violators out of total 6595 (as received from 
DPCC), pertaining to jurisdiction of SDM(Dwarka) with the direction 
to submit EC directly to DPCC. 

7. This report is submitted for record and necessary action as deemed 
appropriate. 

8. The applicant/undersigned is ready to abide by any condition laid down by 

this Hon'ble Tribunal. 

DEPONENT 

VERIFICATION: 
I, the above-named Deponent, do hereby on solemn affirmation verify that the 

contents of the present Affidavit have been read by me and I have understood 

the same and the Contents of the same are tråe and correct to the best of my 

knowledge and information and no part of it is false and no material facts have 

been concealed therefore. 
ovisiong Mag 
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Verified at Delhi on this day of March, 2025 

DEPONENT 

Mag 
Nisiona7 

KO gns 

Owarka No Del 
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SDM (Dwarka) 

T. le DCcKO1S/3/2023-cMC2- DELKI POLLUTION COMTROL COMMITTELRAA 

New Delhi-75. 

DELII POLLUTION CONTROL. COMMITTEE DEPARTMENT OF ENVIRONMENT, (GOVT.OF NCT OF DELHI) 4&S" Fl.00R, ISBT BUILDING, KASIMERE GATE, DELHI-6 visit us at: hupdcc. dellhigol.nic.im 

SDM DVW ARKA Ofice, Sector-10, Dwarka, 

Annex-1 

Subject- Recovery Certiicate of DPCC towards Recovery of Environmental Compensation of Rupees One Lakh fromn Sh. Aiit Kumar & Sh. Ashish Kumar. Plot No-7, Block-k. Part IL. Chanakva Place. Uttam Nagan, New Delhi-| 10059. 
Whereas. Sh. Ajit Kumar & Sh. Ashish Kumar. Plot No-7, Block-k, Part-|l, Chanakya Place, Uttam Nagar, New Delhi-| 10059. (herein after referred as addressee) were operating illegal RO plant without obtaining NOC/permission from conçcmed departments and the RO plant was being used for selling the water in the neaplbr arcas and the waste water generated from the plant was being discharged directly into the drain. 

And whereas, an Environmental Damaye Compensation of Rs.I,00,000/- (Rupees One Lakh only) was imposed and 07 days' time was given to the Addressee" for the submission of sume. However, the said amount of Rs.1,00,000/- (Rupees One Laklh only) has not been Submitted so far. 

Now therefore. in view of above. you are requesled to take appropriate action for Recovery o> Rs.l.00,000/- (Rupces One LGkh only ) from Sh. Ajit Kumar & Sh. Ashish Kumar. Plot No-7 Block-k. Part-ll, Chanakya Place. Uitam Nagar. New Delhi-110059 and the same may be 
remitled io DPCC. 

You are also requested to submil compliance report to DPCC within 07 days. 

Cupy to: 

Eucusure:- Copy of EC direeion-O8.12.2023 

Master File. 

ogstale (o 

Saelin 

1. Sb. Ajii Kunur & Su. Asi.ish Kuular. Pios No-7, Bluck-k, Purt-ll, Chunakya 
Place, Uttam Nagar, New Delhi-1 10059. 

(Ajeeta Arawal) 
SEE,CMC-|| 
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Annex 2 

OF. O TIE SB DI ISIONA MAGINIRATE (W ARKA) Sw DIST KIC I 

SE 1OR-1u, DM \RhA, SEW DALIIl- 0025 

days 

NOTICE 

A copy of order VIde No F No DPCC-KO15/3/2023-CMC2-DELHI 

POLLUTION CONTROL COMMITTEE/8614-8619 dated 08 12.2023 regarding 

Direction for levying of Environmental Damage Compensation for illegal extraction of 

ground water in compliance of Hon ble NGT case M.A No 24/2023 in OA No 

33/2022 Ganesh Prasad Vs Govt of NCT of Delhi has been received in the name of 

Sh Aut Kumar & Sh. Ashish Kumar, Plot No. 7, block-K, Part-ll, Chanakya Place, 

Uttam Nagar. New Deihi- 110059 

(Anne) 

You are therefore, directed to submitted your amount through Banker's 

Cheque/Demand Draft or through RTGS/online system in Account No. 40071442347 

(IFSC code SBIN00057 15) Bank & Branch: State Bank of India, Kashmere Gate. 

Delhi- 110006) n favour of Deihi Pollubon Control Committee or DPCC within 07 

Sh. Ajit Kumar & Sh. Ashish Kumar. 

Plot No. 7, Bluk-K. Pan-l1, (hanakya Plwe. 

Dated. 

Ultam Nagar, New Delhi- 110US9. 

sd 
(HARMINDER KAUR) 

TEHSILDAR (DWARKA) 
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (DWARKA) SDM OFFTCE COMPLEX, SECTOR-10. DWARKA NEW DELHI-110075 No. F/SDMDW/2024/663 

Annex-3 

Sub:- Regarding Attachment Order. 

Please refer the Delhi Pollution control committee, Department oI 
Environment, GNCTD, 4th & Sih Floor. 1SBT Building, Kashmere Gate, Delhi- 6, in 
the matter of DPCC Vs Sh. Ajit Kumar & Sh. Ashish Kumar vide which it has been 
directed to recover the amount of Rs. l,00,000/- by attach the moveable and 
immoveable property of the said accused i.e Sh. Ajit Kumar & Sh. Ashish Kumar, 
Plot No. 7, Block-K, Part-II, Chanakya Place, Uttam Nagar, New Delhi- 110059. 

To 

Therefore, you are hereby directed to attach the moveable and 
immoveable property equal to amount to Rs. 1,00,000/- of the said JD within 07 
days. 

Date: 4/e4.24. 

1. The Tehsildar (Dwarka). 

Copy to: 

(SHALESH KUMAR) 
SDM DWARKA 

1. The SHO Bindapur, with the direction to provide the adequate police force 
for compiance of the DPCC (NGT) order as and when require. 
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